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(Amendment) Bill -

Tariff Commission Report re: Cal­
cium Lactate and Government 

Resolution thereon.

Shii T. T. Krishnamaeharl: I bei; to 
lay on the Table a copy of  each cl 
the following papers, under sub-sec­
tion (2) of Section 16 of the  Tariff 
Commission Act, 1951:

(i) Report of the Tariff Commis­
sion on the  continuance  of 
protection  to  the  Calcium 
Lactate Industry, 1953.

(ii) Ministry of Commerce and In­
dustry Resolution  No. 8(5)- 
T.B./53, dated the 31st Octo­
ber, 1953.

(iii) Corrigendum No. 8(5)-T.B./53, 
dated the 7th Noveniber, 1953. 
to the Ministry of Commerce 
and Industry Resolution refer­
red to at (ii) above.

[Placed in Library,  See  No. S-157/ 
53.]

REPRESENTATION OF THE PEOPLE 
.  (AMENDMENT) BILL

Extension of time for presentation 

OF  Report of  Select  Committee

The Minister of Law and  Minority
Affairs (Shri Biswas): I beg to move:

*‘Thai the time  appointed  for 
the presentation of the report of 
the Select Ĉr.:imittee on the Bill 
further to amend the Representa­
tion of the People Act, 1950, and 
the Representation of the People 
Act, 1951, and to make certain con­
sequential  amendments  in  the 
Government of Part C States Act, 
1951, be further extended  upto 
Tuesday, the 1st December, 1953.”

I may say, Sir, that the Select Com­
mittee has practically finished its de­
liberations. We are going to have a 
meeting early next week for the pur­
pose of finalising the report and it may 
be possible to present the report even 
before the 1st December.  We  are 
giving some time to hon.  Members 
who may wish to present dissenting 
notes.

Mr. Speaker: The question is:

“That the time  appointed  for 
the presentation of the report of 
the Select Committee on the Bill 
further to amend the Representa­
tion of the People Act, 1950, and 
the Representation of the People 
Act, 1951, and to make certain con­
sequential  amendments  in  the 
Government of Part C States Act, 
1951, be further  extended  upto 
Tuesday, the 1st December, 1953/̂

The motion was adopted.

COIR INDUSTRY BILL.—Concld.

Clause 12. (Control of export, etc.)

The Minister of Commerce  (Shrl 
Karmarkar): I beg to move:

In page 4, lines 42 to 44,

for “No coir yarn or coir pro­
ducts shall be exported other­
wise than under a general or 
special authorisation  granted 
by the Board  in  the pres­
cribed manner”

substitute “No coir fibre,  coir 
yarn or coir products shall be 
exported otherwise, than under 
a license issued by or on be­
half of the Board in the pres­
cribed manner”.

We had previously  included  only 
coir yam or coir products,  but now 
we have added coir fibre also.

Mr. Speaker: The question is:

In page 4, lines 42 to 44.

for 'Wo coir yam or coir pro­
ducts shall be exported other­
wise than under a general or 
special authorisation  granted 
by the Board  in  the pres­
cribed manner”

substitute  “No coir fibre, coir 
yarn or coir products shall be 
exported otherwise than under 
a license issued by or on be­
half of the Board in the pres­
cribed manner”.

The motion was adopted.  *
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Mr. Speaker: The question is:

‘*That clause 12, as  amended, 
Stand part of the Bill/’

The motion was adopted.

Clause 12, as amended, was added 
to the Bill

[Mr. Deputy-Speaker in the Chair]

Clause 13.— (Imposition of a duty, 
etc),

Sbri Karmarkar: I beg to move;

In page 5, for lines 12 to 17 substî 
tute:

“13. Imposition  of a  duty  of 
customs on export  of coir fibre, 
coir yam and coir products.— (1) 
With effect from  such  date as 
may be specified by the Central 
Government by notification in the 
Official Gazette,  there  shall be 
levied and collected as a cess for 
the purposes of this Act  a duty 
of customs~̂on all coir fibre, coir 
yarn and coir products which are 
exported, at such rate not exceed­
ing one rupee per hundredweight 
as the Central Government may, 
by the same or a like notification 
from time to time, fix.”

This amendment ensures  that the 
levy of excise duty  will be  made 
only from the dates  specified In the 
ofUcial notification. This  has been 
done to avoid sudden Imposition of 
the levy, which may otherwise be in­
jurious to the trade.

Mr. Deputy-Speaker: The question
is:

In page 5, for lines 12 to 17 substi­
tute:

“13. Imposition of a  duty  of 
customs on export  of coir fibre, 
coir yam and coir products.—(1) 
With effect from  such  date as 
may be specified by the Central 
Government by notification In the 
Official Gazette,  there  shall be 
levied and collected as a cess for 
the purposes of this Act  a duty

of customs on all coir fibre, coir 
yarn and coir products which are 
exported, at such rate not exceed­
ing one rupee per hundredweight 
as the Central Government may, 
b̂y the same or a like notification 
from time to time, fix.”

The motion  was adopted.  • 

Mr. Depaty-Speaker: The question
is:

“That ‘clause 13, as  amended,
stand part of the Bill.”

The motion  was adopted,  •

Clause 13, as amended, was added 
to the Bill

Clauses 14 to 16 were added to the 
Bill

Clauie 17.—(Accounts  and Audit)

Shri Vallatharaa (Pudukkottal):  (I
beg to move:

In page 5, for clause 17 substitute:

“17. Accounts  and  Audit—(1) 
The  Board  shall  maintain 
proper accounts of the receipts 
and expenditure and relevant 
records, and  prepare an an­
nual statement of accounts in 
such form as may be prescrib­
ed by the Central Government 
in consultation with the Com­
ptroller and Auditor General 
of India

(2) The accounts of  the  Board 
shall be audited annually by 
the Comptroller and Auditor 
General of India and the ex­
penditure Ihcurred by him in 
this behalf shall be payable 
by the Board to the  Comp­
troller and  Auditor  General 
of India.

(3) The accounts of the Board as 
certified by the  Comptroller 
and Auditor General of India 
or by any  other  person ap­
pointed by him In this behalf 
together with the audit report
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thereon shall be forwarded an­
nually to the Central Govern­
ment. and  that  Government 
shall cause the  same  to be 
laid before the House of the 
People/'

The provision in the Bill relates to 
accounts and audit. It  is  said in 
clause 17(2):

'*That accounts shall be audited 
every year by auditors appointed 
in this behalf by the Central Gov­
ernment and such auditors  shall 
disallow every item, which in their 
opinion is not authorised by this 
Act or any rule made or direction 
issued thereunder.”

I submit that the appointment of the 
auditors by the Government is totally 
against the provisions of the Constitu­
tion. Since the advent of the Con­
stitution, greater and Rreater  impor­
tance is being paid by Government it­
self. on the recommendations of the 
P.A.C.. to the fact that the control of 
Parliament over the money expended 
and drawn from the Consolidated Fund 
must be regularised  and  must  be 
strict.

The Minister of Commeree and In­
dustry (Shrl T. T. Krlshnamacharl):
May I interrupt the hon. Member and 
say that I would be prepared to ac­
cept sub-clause (3) of his amendment 
to be added as sub-clause (4) 6t clatise
177

Mr. Depaty-Speaker: So  far as the
maintenance of accounts is ooncemed, 
is it not provided under the rules?

Shrl T. T. Krishnamachari: Yes,
Sir. So far as certifying  of the ac­
counts and placing them  before the 
House is concerned, there is a parti­
cular clause referring to it in the Bill. 
I am, however, prepared to accept my 
friend's amendment.  Sub-clause (3), 
to stand as sub-clause (4).

Shrl Vallatharas: In substance,  the 
other two parts of my  amendment 
may be the same as the clause as it 
stands, but there is one point which 
I wish to submit. The hon.  Finance

Minister has been pleased to bring to a 
normal form the  provision for the 
audit and that form has been observ­
ed in the Air Corporations  Act and 
the Rehabilitation Finance Administra­
tion Act. I am merely  transferring 
Section 15 of that Act here, so that a 
uniform practice may be adopted.

Shrl T. T. Krishnamachari: I think 
it will serve the purpose of my hon. 
friend if I accept the last portion of 
his  amendment. It  will  ensure  a 
certificate by the Auditor-General and 
the placing of the accounts before the 
House. This is essentially  what he 
wants.

Mr. Deputy-Speaker: He also wants 
that the accounts should be maintain­
ed in such form as may be prescribed 
by the Central Government in con­
sultation with the Comptroller  and 
Auditor General  of  India. But is 
there not provision for  prescribing 
the form of accounts? I thought it is 
contained in clause 26(f). Will it not 
satisfy him?

Shrl T. T. Krishnamachari: Besides, 
if the Auditor-General has to certify 
the accounts, naturally he  will lay 
down the conditions under which the 
accounts should be maintained.

Shrl Vallatharas: I accept that, Sir.

Mr. Deputy-Speaker: So, I omit the 
first two parts of the hon. Member's 
amendment and put only  the third 
part.

The question Is:

In page 5.

in clause 17, add the following as 
sub-clause (4):

“(4)  The accounts of the Board 
as certified by  the  Comptroller, 
Auditor General of India  or by 
any other person  appointed by 
him in this behalf together with 
the audit report thereon shall be 
forwarded annually to the Central 
Government, and that Government 
shall cause the same to be  laid 
before the House of the People.**

The motion was adopted.
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Mr. Deputy-Speaker: The  question
is:

T̂hat clause 17, as  amended, 
stand part of the Bill.'*

The motion wds adopted.

Clause 17, as amended, was added 
to the Bill

Clause 18 was added to the Bill

danse 19.—(Report and returns)

Shrl Karmarkar: 1 beig to move:

In page 6, for lines 12 to 15 substi­
tute:

‘19. Report and  returns,̂(I) 
The Board shall  submit to  the 
Central Government  and  such 
other authority as may be  pres­
cribed, a half  yearly  report in 
«every six months and an  annual 
report in every year on its activi­
ties and the working of this Act 
for the preceding six months and 
the preceding  year  respectively; 
and a copy of every such  report 
shall, as soon as may be after it 
is received by the Central  Gov­
ernment,  be  laid  before  both 
Houses of Parliament.’*

I would like to propose an omission 
in this amendment, viz.  the  words 
■“in every six months” and “in every 
year”. “Half yearly report in every 
six months” and “annual  report in 
■every year” is likely to create con­
fusion. A half yearly report is for 
every six months and it has to come 
within the next  six  months.  So, I 
request that the words “in every six 
months” and “in every year” may be 
deleted.  These words are redundant.

Mr. Deputy-Speaker: I can give an 
Additional argument for the omission, 
which is that a report may be given 
bf̂fnre six months also

Shri Karmarkar:  I appreciate  it,

Sir.

Shri N. Sreekantan Natr  cQuilon 
cum Mavelikkara):  If you omit the
words “in every six months” and the 
reoort is not submitted  within  six

months, what is the good of this pro­
vision?  If it is submitted after six 
months, then it is no half-yearly re­
port.

'  Shri  V. P. Nayar  (Chirayinkil): 
What is the guarantee that the report 
for a half year may not be submitted 
after two years?  So, the words “in 
every six months” should  be there.

Mr. Deiiuty-Speaker:  I  think the
words “within six months” will be all 
right—“a half yearly  report  within 
six months”.

Shri Karmarkar: I submit very rê 
pectfully that it is not necessary.

Mr. Deputy-Speaker: An hon. Mem­
ber has pointed out that it may take 
a number of years to  submit a half 
yearly report. What is the harm in 
making it specific?

Shri KarmarlKar: I submit that this 
House is vigilant and no  half year 
can pass without a  report. “Within 
the six months after the half-year is 
over” might have a damaging effect, 
namely, that the tendency will be to 
observe the spirit of the law and sub­
mit the report after five months and 
29 days  are gone.  I have, however, 
no objection. Naturally  we  would 
expect every half-yearly report to come 
within a reasonable time.

Mr. Deputy>Speaker:  Within the
next six months—will this be better? 
I think so, and in the case of the an­
nual report it will be  “within  the 
next year”. But even this does not 
seem to be necessary when we come 
to the latter part of  the  sentence 
“and the working of this Act for the 
preceding six months and the preced­
ing year respectively”.  Here  again, 
there is a danger because it  speaks 
of the immediately  preceding  six 
months or year. What will happen if 
one whole year is left out?  Anyhow, 
I will put the amendment to vote, de­
leting the words “in every six months” 
and “in every year**.
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The question is:

In page 6, for lines 12 to 16 sub̂ti- 
tute:

''19. Report and  returns,—(1) 
The Board shall  submit to  the 
Central Government  and  such 
other authority as may be  pres­
cribed,  a  half  yearly  report 
and an annual report on its activi­
ties and the working of this Act 
for the preceding six months and 
•the preceding  year  respectively; 
and a copy of every such report 
shall, as soon as may be after it 
is received by the Central  Gov- 
'ernment,  be laid  before  both 
Houses of Parliament.”

The motion  was adopted,  .

Mr. Deputy-Speaker: Next amend­
ment—Shri Ramaswamy is absent.

Shri S. .V Ramaswamy  (Salem): I 
«m here, Sir.

Mr. Deputy-Speaker: Order,  order. 
The hon. Member ought not to have 
ft>een away from his seat.

The question is:

*‘That clause 19, as amended. 
stand part of the Bill.**

The motion  was adopted,  .

Clause 19, as amended, was ôdded 
to the Bill,

Clause 20.— (Penalties)

Shri M. S, Gunipadaswamy  (My
«ore): I beg to move:

In page 6, line 22, for “five hundred” 
ŝubstitute ‘‘one thousand”.

'This is not  a  very  substantial 
amendment. The purpose of it is to 
make the penalty more effective. If 
you read clause 12, you will And that 
'‘.No coir yarn or coir products shall 
l>e exported otherwise  than under a 
general  or  special  authorisation 
granted by the Board...”. Sir, if you 
leave the provision as it  is, it can 
'Only prevent small exports,  but so

far as the big exports are concerned, 
It will be ineffective. So, I  want to 
raise the penalty from Rs. 500 to Rs. 
1,000. This is a very minor amendment 
and my only purpose is to make the 
penalty more effective. I  hope the 
hon. Minister of Commerce and Indus­
try will accept it and I appeal to him 
again that there is no other purpose 
beyond preventing  more  effectively 
the illegal exports of coir products.

Shri Karmarkar: In addition to the 
provision here, we have other powers 
under the import and export regula­
tions to debar such wrongful export. 
The present provision, in  our opi­
nion. is sufficient.

Mr. Deputy-Speaker: Does he desire 
to press his amendment?

Shri M. S. Gurupadaswamy: I wish 
to press it, Sir.

Mr. Deputy-Speaker:  The question
is:

In page 6, line 22, for “five hundred” 
substitute “one thousand**.

The motion was negatived,

Mr. Deputy-Speaker: The  question
is:

‘‘That clause 20 stand part of 
the Bill.”

The motion was adopted.

Clause 20 was added to the Bill.

Clauses 21 to 25 were added to 
the Bill

Clause 26—‘(Power  of  Central
Government to make rules,)

Shri Karmarkar: I beg to move:

In page 8, for lines 8 to 10, substi ­
tute:

“(k)  The registration  of coir 
spindles and looms for the manû 
facture of coir products as also 
the registration of manufacturers 
of coir products, and the  condi­
tions  for  such  registration; 
the grant or  issue  of  licences 
under this Act;  the  fees to be
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[Shri Karmarkar]

levied in respect of such registra­
tion and licences; and the suspen­
sion and cancellation of such re­
gistration and licences;’*

The amended clause  extends the 
rule-making power of the  Govern­
ment to registration of coir  spindles 
and looms as also to registration of 
manufacturers of coir  products and 
also to suspension and  cancellation 
of such registrations and licences.

Ms. Deputy-Speaker: The question
is:

In page 8, for lines 8 to  10, sub­
stitute:

“(k)  The registration  of coir 
spindles and looms for the manur 
facture of coir products as  also 
the registration of manufacturers 
of coir products and the  condi­
tions for such  registration;  the 
grant  or  issue  of  licences 
under this Act;  the  fees to be 
levied in respect of such registra­
tion and licences; and the suspen­
sion and cancellation of such re­
gistration and licences;”

The motion was adopted. 

Amendments made:

(i) In page 8, line 11,

for ‘‘licences  and  authorisa­
tions’* substitute  '̂registration 
licences”.

(ii) In  page 8» after line  16» 
tnsert;

*'(3) All rules made under this 
Act shall as soon  as  they are 
made be laid before both Houses 
of Parliament.”

—[Shri Karmarkar']

Mr. Deputy-Speaker: The  question

is:

‘'That clause 26,  as amended, 
stand part of the Bill.”

The motion was adopted.

Clause 26, as amended, was added 
to the Bill

Clause 27 was added to the Bill, 

Clause 1 was added to the Bill

Long Title

' Mr. Deputy-Speaker: Now the Long 
Title. Does Shri Sharma  desire  to 
move his amendment?

Shri D. C. Sharma (Hoshiarpur): I 
am not moving, Sir.

Shri  Madiah  Gowda (Bangalore 
South): I * beg to move:

In the Long Title,

after ‘‘control** insert  “and  de­
velopment**.

Shri Karmltrkar: We have  no  ob­
jection.

Shri T. T. Krishnamachari:  May I
make a suggestion, Sir? All we have 
done is to follow the language of item 
52 of Schedule 7, List I. If we  add 
anything more, we shall be going be> 
yond this item, which says:

“Industries, the control of which 
by the Union is declared by Par­
liament by law to be  expedient 
in the public interest.”

I think it is safer to stick  to the 
wording of the Constitution whatever 
our ideas may be as to the meaning 
of control—whether  it  means  de­
velopment and something else also.

Shri A. IML Thwnas (Ernakulam): 
In clause 10 it is stated that “It shall 
be the duty of the Board to promote 
by such measures as it thinks fit the 
development under the control of the 
Central Government of the Coir In­
dustry.”

Shri  T. T. Krishnamachari: The
Preamble is just for the  Parliament 
to take power to enact legislation and 
naturally that ought to  follow the 
language of item 52.

Shri A. M. Thomas: The  Preamble 
merely  says,  control, but what you 
really mention in the body is control 
and development.

Shri Madiah Gowda: May I take it 
that my amendment is accepted?
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Shri T. T. Krishnamachari:  I am
not making any  heavy  weather of 
it. 1  am  merely  suggesting  that 
this is the pattern that we follow and 
we are sticking to the wording of the 
Constitution.  If the Chair feels that 
some other wording should  be used, 
we have no objection.

Mr. Deputy-Speaker: I have no say 
in the matter. I leave it to the House 
to decide. All that was pointed out 
was that while the word “contror* is 
used in the Long Title, in the body 
of the Bill the word used is ‘̂develop- 
ment.’* When that is so why should 
Government be shy of using it in the 
Preamble?  That  the  Constitution 
does not say so, I personally do not 
think is an argument.  However. It 
is for the House to accept or not to 
accept the amendment.

Shri Madiah Gowda: In the body
of the Bill it is  made clear that the 
measure is for the  development  of 
the industry.

Shri D. C. pharma: May I make an
observation, Sir?  When I  said  that 
the Bill should be named as the Coir 
Development Bill J had more the psy­
chological reasons than the  verbal
reasons in mind. When I  take up
any newspaper I  find that  people
make a great deal of noise whenever 
anything is decontrolled.  The word 
“contror’ has come to have a  very 
very bad odour, so far  as  Indian 
economy is concerned.  When  you
talk of controlling anŝthing it means 
that that thing is going to be finished 
almost, or that thing is going to be 
put under some kind  of  discipline 
which will not be  conducive to its 
growth. So, taking the psychological 
aspect of the question into conside­
ration, I think the proper word to be 
used will be “development**.

Sir, I have gone through the State­
ment of Objects and Reasons as also 
the clauses of the Bill and I find that 
it is very heavily  weighted  on the 
side of development and  not on the 
side of control. There  is  only one 
clause in which it is said that those 
people who produce some  kinds of 
coir articles will be  controlled and

they will be licensed.  Otherwise. I 
think the whole purpose of this Bill 
is to develop the industry and not to 
control it. Sir, I think if you have a 
baby you should give the right kind 
of name to him. This is a very good 
baby and you should give..,

Mr. Deputy-Speaker: Many a man
who is called a “Sundara”  does not 
deserve that appellation at all!

Shri D. C. Sharma: But I think this, 
is something beautiful. The purpose 
of this measure is to put the coir in­
dustry on a sound financial  footing, 
to make it a source of dollar income, 
and to bring us good money from ab­
road. But I find that the Bill is cal­
led the Coir Control Bill.  I suggest 
that in place of the word ‘control' the 
word ‘development' should  be used. 
Though both the words imply regula-̂ 
tion, if you have an omnibus  word 
like development, it Implies both ad­
vancement and regulation.

I would suggest to the hon. Minister 
in all humility and in all  sincerity 
that he should change the title of the 
Bill and call it the Coir Development 
Bill.

Shri V. P. Nayar: I am afraid. Sî
that if at this stage I  make a very
long speech, the hon. the Commerce 
Minister may perhaps say as he said 
yesterday about an hon. Member who 
had tabled an amendment  that  he 
wanted to speak  for  the  sake of
speaking.  I have  to  bring  to the
 ̂notice of the House certain very im­
* portant matters which have not been 
discussed in  connection  with  this 
Bill.

Mr. Deputy-Speaker:  We are not
now in the third reading stage.

Shri V. P. Nayar: Sir, I have tabled 
an amendment which seeks to substi­
tute the  words  “and development'* 
after the word “control” in the title.

Mr. Deputy-Speaker:  That
moved by Shri Madiah Gowda.

was

Bhrl V. P. Nayar: I have alio some 
Justification...
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Sliri A. M. Thomas: The  bon. the 
Mover of the Bill was  prepared to 
accept it.

Shri V. P. Nayar: That  does not
-matter. It is on my amendment that 
I speak and I want to say something 
that was not discussed in the House. 
I must be given an  opportunity to 
-say why I have moved this  amend­
ment. Do I not get that  opportu­
nity?

Mr. Deputy-Speaker: The hon. Memr 
ber can go on: I cannot decide at 
•once.

Shri V. P. Nayar:  Sir. certain as­
pects of this industry have not been 
taken into consideration by Govern­
ment. If they had taken into consi­
deration certain aspects about which 
I shall presently say something, then, 
there was no need for my  amend­
ment. It would not have been ne- 
-cessary at all to move such an amend­
ment and ask for the substitution of 
the word “control” by the word “de­
velopment*'.

I say, Sir. that Government has not 
understood the exact position of the 
industry.

Mr. Deputy-Speaker: I am afraid
ĥe hon. Member is going too long and 
too far beyond the title.

Shri V. P. Nayar: The title is long 
—it is called the long title,

Mr.  Deputy'Speaker: Development 
is a word which has  already been 
used in the body of the Bill and there 
are provisions  regarding  develop­
ment.  Therefore  I would allow the 
amendment seeking to substitute the 
word “contror' by the word “develoi>- 
ment”. But in a discussion  on the 
long title the hon. member  cannot 
say that a number of things have been 
overlooked and  provision  has not 
been made for them in the Bill.

Shri V. P. Nayar: Sir, it is at tW*
«tage where I can draw the attention 
of the House to certain serious omis­
sions on the pari  Government.

Mr. Deputy-Speaker: i am sorry the 
hon. Member must have said that on 
the motion for consideration.

Shri V. P. Nayar: That is exactly
ŵhy I say so now.

Mr. Deputy-Speaker:  He has lost
his opportunity.

Shri V. P. Nayar: On the  motion
for consideration I cannot discuss the 
merits of the various  provisions. I 
might particularly mention  that in 
the reply of the hon.  Minister  he 
did not care to touch a single point.

Mr. Deputy-Speaker: I cannot allow 
him to speak on the long title. Va­
rious matters may , be relevant  at 
various stages, but this is  not the 
stage.

Shri V. P. Nayar: I  want to know 
whether  I will  be precluded  from 
speaking at the  time of  the third 
reading?

Mr. Deputy-Speaker:  Let me see
what he is going to say—whether it 
is relevant.

The question is:

In the Long Title, after  ‘‘control” 
insert “and development”.

The motion was negatived.

Shri A. M. Thomas: The hon. Min­
ister said at an earlier stage that he 
would accept the amendment.

Shri Karmarkar: That showed my
anxiety to accommodate my  friends; 
but on going through it  carefully I 
found I could not accept it.

Shri A. M. Thomas: But his senior 
colleague was not against the amend­
ment.

Mr. Deputy-Speaker: It is not a
point of order; the same hon. Member 
may change his mind.

The question is:

“That the Title and the Enact­
ing Formula  stand part of the
BilL”

The motion was adopted,  !
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The Title and the  Enacting For­
mula were added to the Bill.

Sbri Karmarkar: I beg to move:

“That the Bill, as amended, be
passed/'

Mr. Deputy-Speaker: Motion moved:

“That the Bill, as amended, be,
passed/*

Shri B. K. Das (Contai):  Sir,  In 
supporting the motion I beg to draw 
the attention of the hon.  Minister 
that the area from  which I  come, 
the province of West Bengal, Assam 
and Orissa in the east of India are 
coconut growing areas.  In undivided 
Bengal there was a  large  coconut 
plantation. Unfortunately we  have 
lost a big portion of our coconut plan­
tation. But the Coconut  Committee 
has already taken up the case of West 
Bengal and they are trying to develop 
this plantation in West  Bengal. So 
I desire that the hon. Minister while 
taking the Members of the Board will 
kindly keep in mind the case of West 
Bengal and other neighbouring pro­
vinces where thefre are large  tracts 
•of coconut plantation.

Another point to which I  beg to 
refer is that the hon.  Minister for 
Commerce and  Industry  said that 
after setting matters right in Travan- 
core-Cochin he is going to spread his 
tentacles to other provinces. I should 
think that he may not  wait for so 
long a time, because this industry can 
be well developed as a cottage indus­
try in Bengal and other neighbouring 
provinces. Of course we know  that 
it .is a very  important  industry in 
Travancore-Cochin and in the  South. 
But if this industry is developed on a 
cottage industry basis, our province 
and other provinces such as Orissa 
and Assam will also be able to give a 
good account of themselves. In the 
face of the growing  unemployment 
and other troubles before us I hope 
that the hon. Minister will see to it 
that this industry  is  developed in 
those provinces also. I think if pro­
per care is taken in the working of 
the Bill and the Board is brought Into

existence very soon, all  these pro­
vinces will be much benefited.

With these words 
motion.

I  support the

Shri V. P. Nayar: Sir. at this stage 
1 do not want to discuss all details 
because we have had a sufficient dis­
cussion on the various  provisions. 
But I wanted to bring before the at­
tention of the House  certain  very 
important points which have been left 
out by the Government.

The very approach  made by the 
Government in respect of  this coir 
industry, I beg to submit, has not been 
correct, as the various provisions of 
the Bill will show. The Government 
do not seem to have understood the 
position in which the coir  industry 
is at present. You will  remember, 
Sir, when I made the motion for send­
ing the Bill to Select  Committee I 
quoted figures after  figures—because 
I know that my hon. friend Mr. Kar- 
markar is keen on figures,  and out 
of his pockets he produces  all sorts 
of figures—to show how the adverse 
trade balance in certain countries which 
used to take coir from us had fur­
ther deteriorated owing to certain in­
fluences. that the coir  industry itself 
had no inherent defect in  it imm̂ 
diately to cause this crisis, and how 
the Government  could  tackle the 
question only if an approach is made 
from a diflPerent way. It is about that 
point that I wanted to submit a few 
words.

We find  this in the  Statement of 
Objects and Reasons:  “With  a view 
to controlling production,  improving 
its quality, weeding out the undesir­
able elements in the export trade and 
developing the internal market so as 
to reduce the industry’s  dependence 
on exports, it is considered necessary 
to establish a Statutory  Board’’. I 
submit that this way of tackling the 
problem has exceeded the limit of ab­
surdity which  even  our  planners 
should be ashamed of. What is the 
exact position of the industry? How 
are you going to get internal markets? 
Every day we find  reports  in the 
papers about our food  position and
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tShri V. P. Nayar]

Shrl Rafl Ahmad  Kidwai  talks to 
people here in this country that there 
is a surplus of food now, because the 
purchasing  power  of  the  people 
has  so much  deteriorated  that 
it is not possible for  them even to 
purchase their rations. So  says Dr. 
P. S. Deshmukh, So says Shri M. V. 
Krishnappa. When the people on the 
one hand do not have enough money 
10 purchase their rations or to pur­
chase their clothing  how  are you 
going to improve the internal sales 
of coir mats (very costly  things) in 
such a time as to prevent the indus­
try from getting into a worse crisis?

And it is stated that another object 
is to weed out  certain  undesirable 
elements. I put it to the hon.  Min­
ister: Who are those  persons  who 
are considered to be undesirable ele­
ments?  I submit to you  that there 
are certain undesirable elements with 
whom, of course, the Government has 
only sympathy. The coir industry is 
in the grip of certain  monopolists. 
There are very  big  Arms—Volkart 
Brothers, Bombay  Company, Pierce, 
Leslie & Company, Aspinwal, William 
Goodacre. Out of about 500, a hund­
red are called big factories and the 
entire production  is  controlled by 
foreign Arms. If  you  analyse the 
total export—I very much  wish that 
Mr. Karmarkar will  give  me some 
figures about that—I  know that 80 
per cent...

Mr. Deputy-Speaker: Was not all
this said in the consideration stage?

Shri V. P. Nayar:  Not at all, Sir,
and the hon. Minister did  not have 
the courtesy to reply.

Mr. Deputy-Speaker: There  is no
question of  courtesy. Enough  has 
been said about foreign interests hav­
ing a monopoly.

Shri V. P. Nayar:  What I say is
that undesirable elements there  are, 
I admit. But it is this  foreign ele­
ment which is undesirable. I  put It 
to him whether he is prepared to do 
away with these undesirable elements. 
What is the object of forming a Board? 
Is he going to give a  guarantee to

us here that the moment the Board 
functions he shall confiscate all Bri­
tish capital in this industry? Then I 
am one with him and all my support 
is with him. But that is  not what 
h'e wants.

Probably he thinks there are middle 
men.  There  are middle  men,  riot 
hundreds but thousands. You  have 
to provide them with something. It 
is not a question of middle men being 
undesirable elements. The most unde­
sirable elements which you can think 
of in the case of this industry are the 
British capitalists whom  you allow 
to operate here to the  very serious 
detriment of our people. They suck 
the blood of our peot>le and you say 
you have mercies for them. It was 
last year during the Commerce de­
bate that the hon. Minister said thal 
those British firms know how to avoid 
tax but they do not evade tax. Govern­
ment has a very great sympathy for 
these British capitalists.  If the coir 
industry is to be  set  on a  proper 
footing the first thing you have to do 
is to liquidate this  foreign  capital. 
You must take over all the factories 
from them and prevent  them from 
exercising a grip over the coir industry 
with the  result  that hundreds of 
thousands of people are not  having 
not only enough food but have to get 
on with a starvation diet.

The Labour Bureau of the Govern­
ment collected certain statistics from 
which, you will be amazed to see that 
on this industry, even  according to 
Government, five or six lakhs of people 
live.  According  to  us  1*2  milr 
lion  people  will  be  depen­
dent  in  Travancore-Cochin  n̂d 
Malabar alone on this  industry. In 
such a vital industry, an industry sa 
vital to the life of Kerala, you find— 
it is not my figure but the  Labour 
Bureau’s—in one factory the average 
basic pay was 1 anna 11 pies and the 
average earnings 4 annas 3 pies. That 
is the unemplojrment  position, in an 
industry on which 1 or U  million 
people depend.

The hon. Minister said  when he 
made the motion that 75  to 80 per
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cent, of the coir  produced  in this 
country is exported. That 75 per cent, 
which is exported fetches  only about 
Rs. 10 crores. If you  calculate, the 
value of the whole  production will 
be about Rs. 12 or  12i  crores, on 
which will have to depend IJ million 
people. It is less than Rs. 100 a year 
according to the government  calcu­
lation while as a matter of fact it is 
much less. I do not think anywhere 
else in the world millions  of people 
depend on an industry as  they do 
on the coir industry, yet with such 
small income.

What IS the Government going to do 
about it?  It is not by setting up a 
Board. If you sp̂nd Rs. 12 lakhs on 
rehabilitating this  industry  in the 
way you contemplate now. it is just 
like putting a drop of scent into the 
ocean. There is not going to be any 
benefit out of it. That is why I said 
that the Government have not under­
stood the problem. They have  not 
-<'ared to study the problem from the 
proper perspective in which they ought 
•̂ 0 have studied. These days they seem 
to be maniacal  about  setting  up 
Boards. I know there is not a single 
Board which is functioning under the
* Commerce  Ministry  which  can be 
styled as a Board which is existing 
for the purpose of improving the par­
ticular industry or  trade. In  this 
country, setting up of a  Board has 
become an office of hiring.  We all 
know that times out of number ques­
tions have been put on the  floor of 
the House as to how offices are being 
misused in these quasi governmental 
organisations. I need not reiterate 
all that here.

There is also another aspect. They 
seem to think, that a certain quality 
control can help the coir  industry. 
How, I ask?  What is the chance of 
having quality control?  Coir yarn is 
being spun in hundreds of thousands 
of houses. Is it possible by a Govern­
ment notification to have quality spe­
cification in these thousands of houses? 
It is absolutely impossible. No Board 
can do it at all. If it is a question 
of mats and  mattings, out of  525 
factories, 100 factories are big facto­
ries, and British capital controls most 
*̂f them. I was amused  yesterday

when Shri Karmarkar, said that both 
the Thomases from Travancore-Cochin 
made  very  valuable  contribur 
ji<5n§. Certainly, I am  very  happy 
/ thd't my hon. friends, especially those 
who come from my place get such 
compliments from the hon. Minister. 
But. I was reminded, when  he said 
about two Thomases, about a  third 
Thomas in our place. With your per­
mission. Sir. I wish to say what it 
is about.

Shri A. M. Thomas: Another Thomas 
will be here in a day or two.

Shri V. P. Nayar: That would be a 
worse Thomas than the  Thomas I 
am referring to.

There was one  gentleman  called 
Thomas. His father fixed a marriage 
in Quilon. He is living in a place called 
Pundara, a few miles from  Quilon. 
Thomas the father, one day  got up 
and said, my dear son, you must go 
to Quilon tomorrow. Thomas was so 
wise that he did not ask why. Next 
morning when the cock  announced 
the day break, Thomas the  son got 
up and immediately  proceeded  to 
Quilon on foot. At about 3 o’ clock 
in the noon, Thomas the son came 
back. Then, the father  asked,  my 
dear son. where had you been. Then 
son said. I had been to Quilon. The 
father asked: why? The  son  said 
“Ah”, that is the expression for ‘ T 
do not know’\ That is exactly the 
way in which this  Government has 
done things. People wanted the coir 
industry to be developed  and they 
said, we must have a  Board. Gov­
ernment now want to set up a Board. 
Why? Government also have to give 
the same expression *Ah*, we do not 
know what it is  for. The  fourth 
Thomas who will be coming here will 
be of the same type. I do not want 
to proceed further about that.

Mr. Deputy-Speaker: But, this Gov­
ernment does not speak in Malayalam.

Shri V. P. Nayar: Though they want 
to speak, they cannot soeak in Mala­
yalam. There are so many peculiari­
ties in Malayalam which it  will be 
impossible for them to learn for some 
time.
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Shri D. C,  Sharma: Is the  hon.
Member giving a lecture on langua­
ges?

Shri V. P.  Nayar; This is  not a
matter to be lightly discussed.

Mr. Deputy-Speaker: All this would 
have been more appropriate  on the 
clause relating to the constitution of 
the Board.  The hon. Member could 
have said  all  this.

Shri V. P.  Nayar: The  whole point
is, I was at a handicap, because I had 
sent a motion for  reference of the 
Bill to the Select  Committee and I 
was initiating the discussion. I want­
ed to be as brief as possible because 
I thought that the Minister will have 
the wisdom to accept the motion. In 
that case, the House would have been 
spared all  this  discussion.  As a 
matter of fact, I was as  precise as 
possible. I only wanted to  Impress 
upon the House the points for which 
reference to the Select Committee was 
necessary.

Mr. Deputy-Speaker: All that I am 
saying is that he could  have  said 
the same on the clause  relating to 
the constitution of the Board.  That 
is all.

Shri V. P. Nayar: That is not the 
only point about the Board, that up­
sets us. Then, he says there is the 
export trade.  I wag also very much 
amused because at the  time  when 
he was saying  that, 1  was  going 
through Ihe  speech  of  Shri T. T. 
Krishnamachari day  before  yester­
day. In answer to Shri H. N. Muker- 
jee, this is what he said:

“If one is not convinced today 
and will not be  convinced  to­
morrow or the day  after or for 
many years to come,  it  means 
that he is determined not to be 
convinced. I am afraid we could 
not carry  conviction  to  those 
oeople who will never be convinc­
ed.”

I think that this is the best justice 
that Shri T. T. Krishnamachari has

done to himself. Times without numr 
ber we have told  him,  this is the 
Doŝition you have to free trade from a 
particulaR bloc, and you have to send: 
coir  goods  to  other  countries. 
Now, they say that this Government 
htas made enquiries  through  proper 
trade channels. Even yesterday Shri 
Karmarkar said, if those parties, who 
must be honest business men do not 
want to send it to other countries, 
what are we going to  do. That is 
exactly the point. These  people, the 
British capitalists will  never try to 
send these* goods to other  countries. 
Why should they? Because they know 
that the present Indian  Government 
so long as it is in power, will shield 
them. They know that they will con­
tinue to have their monopoly. It is 
because of that that this Government 
Is fighting shy and feeling reluctant 
to touch the British capitalists,  who 
are so bad in this country. We can 
see with what clearness of vision, the 
Government approach the whole ques­
tion. Later on, of course, they cor­
rected themselves. They  said that 
the first interest to be  represented 
in the Coir Board was the  interest 
of the coconut growers. Again, I am 
reminded of some story.

Mr. Deputy-Speaker: I  am  afraid 
the hon. Member is repeating  only 
what all has been said at length dur­
ing the discussion, and not anything 

new.

Shri V. P. Nayar: I have got before- 
me the proceedings'of yesterday. If' 
you will be so good as to  point out 
any repetition, I shall take my seat.
I have been going through every de­
tail.

Mr.  Deputy-Speaker:  Coconut
growers are provided for; absence of 
special representation  for labour is; 
made up that way.

Shri V. P. Nayar: With  great res­
pect to the Chair, I submit that we 
use some of the words  very  often ̂ 
the words 'and*, ‘is* etc.

Mr, Deputy-Speaker: No, no. 1 am
talking of the substance and not of 
form.  The hon. Member may co on. 
There is no good spending time over*
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again on what has been said. Let him 
kindly bear that in mind.

Shri V. P. Nayar; Therefore I say, 
it is not a question of a Board being 
set up to  avert  the  crisis. The 
industry is in its worst  crisis. The 
hon. Commerce  Minister  does  not 
perhaps know to  what  depth  the 
crisis has now reached. If only you 
refer to the export figures, you will 
find that in 1952-53, you have export­
ed more coir mats for lesser price: 
about 25 or 30 per cent  less. Does 
the hon. Minister suggest that it is be- 
r»ause of the absence of quality speci­
fication that the price is going down? 
Certainly not. Why should you hide 
things? Why don’t you come out and 
say, it is because of the international 
situation?  It  is  because  other 
countries which used to buy coir from 
us are not in a position now to pur­
chase more coir. It is not because 
our workers have overnight  turned 
into very bad people. It is not be­
cause our factories started producing 
inferior quality or  had  raised  the 
prices. It is because of other things. 
I submit, I reiterate that any approach 
of this Government to this problem, 
if it is to bear fruit, must start with 
confiscating the British capital which 
has so long been operating  in this 
industry which has had a monopoly 
in the industry. Unless they do it, 
there is  no question of  this Board 
doing anything. It will  only, as I 
said.  be  an oflflce  of  hiring.
I  am  reminded  of  how when
various Members  opposite  shower­
ed  praises  on the  Government
and said, this is a good measure, we 
shall have it. there was an  anxiety 
also which the hon.  Minister  very 
often wanted to make  quite  plain 
that he is not more keen to have this 
Bill than some of us. That is one of 
the reasons for which he  opposed 
the motion  for Select  Committee.
But. he knows what  this  measure 
will do.

Sir. I shall resume my  seat with 
this comparison. When I heard the 
speeches of some hon. Members on 
the other side praising  the Gk)vern- 
ment for this  Bill—not  that I say 
that I do not want this Bill; we shall 
try our best; so far as the coir indus­

try is concerned,  this is  very in­
nocuous—I was  reminded  of  the 
story of six blind men going  to see 
what an elephant was like. One man 
touched the ear and said that the ele­
phant is like a fan. Some Members 
spoke about  coir  priceŝ  including 
the hon. Minister, This reminds me 
of the story of those six blind men 
who went to see and have  an idea 
about an elephant.

This is not the way in  which we 
ought to help̂the industry to rehabi­
litate itself. We have to do certain 
other things, and unless the Govern­
ment are more serious, I am  afraid 
that this Coir Board will very shortly 
come up before this House for further 
discussion of certain matters like nepo­
tism, graft, corruption and all those 
things.

Shri B. K. Chaiidhuri (Gauhati); 
May I say a few words?

Mr. Depnty-Speaker: Are there coco­
nuts in Assam?

Shri R. K. Chaudhurl: Yes. That is 
what I was going to tell.

Mr. Depttty-Speaker: Now.  this is 
the third reading.

Shri R. K. Chaudhuri: I have noth* 
ing to say about the  merits of the 
Bill, The  Bill  is  already  nearly 
passed. Only I want to say......

Mr. Depttty-Speaker: Coconuts 
given as presents.

are-

Shd R. IL Chaudhuri:...that  coco­
nuts grow in plenty in  Assam, and 
there is a saying in Assam that the 
monkeys do not understand the value 
of coconuts. The idea is  thiŝ that 
because the monkey would not be able 
to cut it like other fruits......

Mr. Deputy-Speaker: The  monkey
probably knows  the coconut  fibre. 
The fibre is the question here.

Shri R. K. Chaudhuri: I am coming 
to the fibre question. The  monkeys 
come and nip the buds, the practical­
ly speaking and eat them uo while
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[Shri R. K. Chaudhuri]

-they are very tender, and that is how 
the husks do not come into existence.

Mr.  Depaty-Speaker:
tnonkeys also in Assam?

Are  there

Shri R. K. diaudhuri: Yes.  there 
are monkeys in  Assam. They  are 
decent monkeys, they  are  not like 
monkeys of these other places. They 
•do not cause harassmenta.

Shri V. P. Nayar: Are they monkeys 
tor chimpanzees?

Shri R. K. Chaudhuri: i have made 
a vow that I won’t speak  lightly in 
this House, because the Members of 
the House laugh at my  cost. That 
is why I was going to say something 
very seriously.

My point is this, that a lot of husk 
is being wasted  in  Assam? They 
come to no use because people do not 
know how to make proper use of it. 
The Government should give  atten­
tion to Assam also where a large quan­
tity of  coconuts  grow. There  is 
room for expansion of coconut grow­
ing there. And furthermore, a large 
number of coconuts are imported from 
outside provinces, and the husks of 
those coconuts also  go for nothing. 
Therefore, I wanted to draw the at­
tention of the hon. Minister yester­
day also to this aspect of the matter.

Then, as regards the working of the 
Board, I have to say a few words. I 
think it is not proper to have an offi­
cial ChaTrman. I  think  that  the 
meetings of the Board in which Mem­
bers of  Parliament  are  Members 
should be presided over by a Member 
of Parliament, and preferably by the 
Minister.

An hon. Member: Of which Party?

Shri R. K. Chaudhuri: Of any Party.

From my experience of the Central 
'Silk Board, I know that it sits, if at

all, once a year, and it should not be 
difficult for the Minister  to  preside 
over the general meeting of the Board. 
And, therefore, although the law has 
l̂een passed~the provision is there—I 
'Shall ask the Ministry to see that only 
the Minister or any Member of Par­
liament presides over the Board meet­
ings.

Then, I also know  from  my ex­
perience of the Central  Silk  Board 
that the Standing Committees or the 
Executive Committees of the  Board 
may be constituted  even  without a 
single Member of Parliament. I know 
the present Silk Board  has not got 
a single Member of Parliament in the 
Executive  Committee.  This  Com­
mittee has been functioning for more 
than a year now. It may be  quite 
possible that as the  majority of the 
Members of the Board are not Mem­
bers of Parliament,  they  may not 
choose to select a Member of Parlia­
ment in  the  Standing  Committee. 
Therefore, there should be some rule 
or something to the effect that at least 
one Member of Parliament should be 
a Member of the Executive Committee 
of the Board.

Then, I would also submit  that if 
this Board is really going to function 
properly, there should be at least two 
or three sittings of the Board in the 
whole year, so that the Members may 
come and give their suggestions. In 
one sense the coir industry is  more 
important than the silk industry, be­
cause the coir industry is  now only 
beginning to grow. There is  ample 
room in this country for expansion of 
the coir industry, and therefore, due 
weight should be given to the activi­
ties of this Board, and for that pur­
pose, I submit, the Minister himself 
should preside over the Board meet­
ings. In the Central  Silk Board, a 
general meeting of the  Board  was 
called only this year in the month of 
November. Then it was adjourned to 
the 1st December. Then it has been 
adjourned again to 19th  December. 
The plea is that the  hon.  Minister 
wants to be present at the  meeting 
and as he will not be able to be pre­
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sent on the particular date» the meet­
ing has to be adjourned till the 19th 
December. I quite welcome the idea 
of the Minister presiding  over the 
Silk Board. I therefore want the Min­
istry to follow that example. In order 
to let the Minister take an active in­
terest in the working of the  Board, 
the Minister should be the Chairman 
of this Board.

Shri Karmarkar: 1 will be brief*
and particularly so as there are not 
many new points broût out in the 
course of the debate.  I am sorry 
my friend, Mr. Nayar, is absent just 
now.  That is one of the reasons also 
why I shall be brief in dealing with 
the temperamental aspect of what he 
said.

We on  this  side of  the  House 
always take good care to see to  it 
that we do not miss any importa it 
points arising out of the debate, but 
We also owe a duty to the House not 
to take its time to a longer extent 
than is absolutely necessary.

One point relevant I found in the 
observations of the hon. Member who 
so much complained over and  over 
again that his points had been mis.s- 
fd.  Thai one point I briefly alluded 
to in the course of my reply earlier. 
And the point was he  pointed  out 
that our exports recently have fallen, 
and according to him the roason was 
that we did not try to push up these 
exports in a particular flection of tĥ 
world.  I just referred to that in my 
earlier observations and said that s»o 
far  bur  exports  are  concerned, 
their destinations are not limited  or 
controlled, and naturally  we  leave 
the question to the trade,—not only 
the trade here, but also the trade of 
the countries to which he  referred. 
It is as much necessary for the im­
porting  countries  to  be  anxious. 
Naturally, trade is always  anxious, 
and if over a long period of  time 
exports  do  not go to a  particular 
country, the logical conclusion is lhat 
that particular country does not want 
that type of goods.  But. this does 
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not absolve the Government of  all 
efforts possible to promote our  ex*- 
ports in ali directions.  We have 
been trying to do that in the  best 
manner possible.

In fact, the article he referred  to 
was an article by way of analysis, 
and I am sure that, if  for  nothing 
else, for some information at  least 
on which he based his arguments, he 
must  be  indebted  to the  article 
which he referred to.  That mentions 
objectively  the  conditions  in  the 
various countries with a view  that 
the concerned sections  of  the trade 
may benefit by it.  For instance, one 
of the things it mentions is that  in 
the United Kingdom there is no im­
port duty on mats and mattings, but 
there are other factors, other material 
competing in the market.  And we 
cannot complain with the world  if 
the conditions are difficult.  We have 
got to adjust ourselves to the situa­
tion and do the best that is possible 
in the situation.  My hon. friend also 
knows that as compared with  the 
last threei 3̂B»ra, both the value  and 
the quantum of exports  have  gone 
down.  We were afraid that it might 
continue to slide down.  My hon. 
friend has given me a complement for 
carrymg figures with me. I often have 
them with me. and it is rather dis­
comforting to him, if I take out  my 
figures, as soon as they are required, 
but I could not heljp flhe aituation. 
Here are these figures. If during thj
12 months from April 1950 to March 
1951. our total value of exports  was 
Rs. 7 crores and odd. in 1952*53.  it 
was about Rs. 4 crores and odd. This 
is in respect of yarn.  In respect if 
coir and coir products, if the value of 
exports in round figures was a little 
less than Rs. 11 crores in 1950-51, ft 
was a little more than Rs. 7 crores in 
1952-53.

TMow, the reduction in the prices is 
naturally due to many causes beyond 
our control. Naturally, if a particular 
product is not required, then  also 
the prices depreciate.  If on account 
of the general fall in prices due  t ) 
world conditions—which we  do wel­
come in certain sectors, so far as our
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imports are  concerned—the  prices 
fall in respect of our exports also, we 
cannot complain about such a change. 
If my hon. friend cares to look  into 
the figures for the last six months 
from April to September 1953,  he 
will f)nd that if in April 1953, the ex­
port of coir and coir products was of 
the order of 87,000 cwts.T'in'"Septem- 
her. the figure has progressively risen 
through 110,000  cwts.  and  118,000 
cwts. to 125,000 cwts.  If in the pre­
sent circumstances of today, in spite 
of depression, our exports have gone 
up, it is certainly  encouraging.  In 
terms of value also, our exports have 
gone up from Rs. 47 lakhs and odd in 
April 1953, to Rs. 67 lakhs in June, 
and to Rs. 62,85,000  in  September. 
I entirely agree with the hon. Member 
that the prices are not the same  as 
they were, and that is precisely  the 
reason why we should make greater 
efforts, firstly, for the proper develop­
ment of this industry, and secondly 
for propagating  exports.  But cer­
tainly an unreasoned opposition  to 
such a Bill as  this, I  should  very 
respectfully  add, is not one of the 
ways of promoting the coir industry 
itself.  Ultimately, there are certain 
questions which have to be consider­
ed  objectively.  There are  certain 
questions which form part of a plat­
form. 1 have no complaints  about 
parts of a  platform, but  when  it 
comes purely to an economic measure 
like this,  certainly, we have to view 
it  objectively,  whether under  the 
circumstances prevailing, this indus­
try ought to be  controlled  or  not, 
whether a Board is necessary or not. 
My hon. friend is free to have  nis 
own estimates of these Boards, but 
we  have  another  estimate und 
that  is  that  these  Boards 
f*re  necessary.  Naturally  when 
any industry  has  to be  controlled 
like  the  silk  industry,  we  move 
with a little bit of caution.  Now we 
feel that unless we take larger pcwers 
to control the industry, unless we vest 
the Board also with larger powers, the 
cause of the promotion of any parti­
cular industry will not be served.  It 
is with that view that we have creat­
ed  this  Board with  fairly  ample 
powers, reserving ample powers  for

Government themselves to be able fo 
control  the  Board in  its activities.

My hon.  friend  in a lighter vein 
ref erred to many Thomas's, and I hope 
be would not worry, if I add another 
Thomas to the whole category. I knew 
of two Thomas's who took a reason­
able view.  I knew also of the tradi­
tional Thomas, who was a doubting 
Thomas.  But I wish to say this, with 
absolutely very great respect for my 
hon. friend, that 1 have to meet a 
Thomas, who. when the Bill was  in 
its earlier stages said that some Board 
is better than no Board, and who at 
the end of the debate said that  no 
Board is better than some Board.  I 
have to meet such a Thomas yet,  I 
am afraid my hon. friend was not just 
meaning that when he said, but he was 
rather laying emphasis on the point 
with a view to coaxing us to better 
elToits, rather than  seriously laying 
down that no Board is  better  than 
some Board as provided for in  this 
Bill; for, ultimately, I am quite sure 
that he is as anxious—though,  of 
course, in another manner—about the 
coir industry, its development and the 
promotion of coir products, as any­
body else.  I am  quite  snre  that 
though in the debate itself, he a'luded 
to considerations, which in my humble 
opinion, were rather irrelevant,  for 
the purpose of this debate,—at least 
some of them were irrelevant—he is 
still as anxious as we. for the promo­
tion and proper development of  the 
coir industry and for the promotion 
ol Ihe exports.  So far as his opinion 
!i, concerned, perhaps he belongs  to 
that section which feels that it should 
never say a  word  about  anjrthing 
good that Government have done.  I 
know there is a conventional section 
which believes that the moment they 
say anything good about what Gov­
ernment have done, that very moment 
Government will  begin to sit  back. 
But I am quite sure that when  the 
hon. Member referred to these thinga, 
he was  rather  anxious that if  £»ny 
effort requires to be made for promo­
tion of these exports in any direction 
of the world, then that effort should 
be made, and that all efforts for the 
proper  promotion of  the  industry 
should not suffer  from any  laxity.
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That is the rather vecy constructive 
meaning that I have .been able  to
derive Irom the observations that  he 
made.

Alluding to another point—my hon. 
iriend Shri V, P.  Nayar is  happily 
i>re8ent here now—which he made. I 
should like to say that we normally 
study the compliments given to  us, 
naturally, with a little pleasure,  but 
ŵe study with  particular  care  all 
that is said againist us, and as is my 
usual practice, with reference ii  the 
observations  falling  from  my hon, 
Tfriend r̂i V. P. l̂ayar. I carefuJly 
listened to  the  debate on the  last, 
occasion, anJ I had a note made  of 
the points he had made.  After  he 
complained now also, I aifain referred 
to my notes, and I found that he has 
made precisely  the same points so 
that I have no fresh points to answer. 
In fact, I should be abusing the liber­
ties given to me by this House, if I 
were to go on  controverting  every 
'little observation that he has made.

There was also another point that 
twas made by my ' esteemed  friend 
here from  West Bengal  and  my 
esteemed  old colleague—not  old  in 
the usual way, but old because  he 
has been  my  colleague for a  long 
time—Shri R. K. Chaudhuri. My 
friend Shri R. K. Chaudhuri referred 
to Assam.  I would like to say 1l:.̂t 
this is at present a regional question, 
and the. House will appreciate  that 
this is rather a pressing question in 
the  areas  of  Travancore-Cochln. 
Malabar, and that region, where,  as 
3 said yesterday, this problem is  of 
extremely great economic importance. 
The economic importance of this in­
dustry is rather very heavy in  that 
area.  Bui I would be very happy, il 
•owing to the  efforts  of  my  hon. 
friend Shri R. K. Chaudhuri  Ass«m 
could  be a  little  more active  a.nd 
people like my hon. friend get a little 
more active in that State.  In Assam, 
as my hon. friend knows, land r̂ows 
profuse crops, and that is one of the 
little difficulties  why smaller  indus­
tries are not coming up. There is not 
that amount  of unemploj'ed  labour

there,  as  is  easily  and 
superfluously available in Travancore- 
Cochin.  I am quite sure that  when 
Government put into operation  this 
measure, they will have in view  not 
enly Travancore-Cochin and Malabar, 
but also any area where coconut Qbre 
can be turned into  useful product®. 
My hon. friend stated yesterday that 
we should look towards Assam  also. 
But we shall look about it later, and 
when I say that, it is only a question 
of relativity in time.  Ultimately we 
want to take over the whole industry 
as early as  possible,  and  first,  of 
course, comes the area which is vory 
much giving us  cause for  anxiety, 
and is causing concern to all who are 
interested in the economic well-being 
of that part. But still, so far am the 
operation of the Bill is concerned, we 
have in our purview, the development 
of the coir industry as a whole, whe­
ther it is Ratnagiri, or West Bengal or 
Assam. But that does not mean that 
in order to have an industry prosper­
ing in  Assam, there  shoud be  an 
Assamese Member in the Board:  if
two Ministers are here, who are able 
to look after the coir industry as  a 
whole, even though they do not be­
long to Assam, 1 think it follows that 
an Assamese  Member is not  neces­
sary.

Shri R. K. Chaudhuri: I never said 
that.

Shri Karmarkar:  You never  said
that. I am on the point that we cannot 
always satisfy the regional require­
ments, in the nominations to our Boards. 
If sometimes, it does happen that from 
a particular region, a Member is not 
nominated, it should not be misunder­
stood to mean that Government ure 
less anxious  about  that  particular 
area.

I have almost done, for there  are 
no more real points for which I should 
take the time of the House.  We are 
concerned with the working of  the 
Board.  I know some reference  was 
made  to  keeping  out  undesirable
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elements.  There are so many  un­
desirable elements, speculators, people 
who profiteer, etc.  But there Is  a 
small element—I would not say  un­
desirable  element,  but  a  very 
difRcult  element—which  even
In  the  rase  of  measures 
which are good for the country beyond 
all reasonable doubt,  still  obstructs 
the work of the normal operation of 
Government’s measures,  which, it is 
very obvious on the very face of it. 
lead to the tfood of the country.  I 
do not refer to any other undesirable 
element though there is certainly  a 
section of that element in our coun­
try.  So, we have to take care to see 
that We bring to the people the use­
fulness of the measure.

With these words, I appreciate very 
much the general tenor of the debate, 
including the rather carping observa­
tions my hon.  friend  made,  which 
smelt of a  little  .strong  pepper—T 
should tell my hon. friend that I am 
a lover  of pepper and  very  stronsi 
chillie.s—and also the other mild types 
of observations that he made, thou;?h 
in my humble opinion, they were not 
very relevant.

Mr. Deputy-Speaker:  The quesliDn
is:

“That the Bill, as amended, be 
passed.’*

The motion was adopted.

ANCIENT  AND  HISTORICAL 
MONUMENTS  AND  ARCHAEO­
LOGICAL  SITES  AND  REMAINS 
(DECLARATION  OF  NATIONAL
IMPORTANCE)  AMENDMENT

BTLI.

The  Deputy  Minister of  Natural 
Resources  and  Scientific  Research 
(Shri K. D. Malaviya): I beg to move:

“That the Bill to  amend  the 
Ancient  and  Historical  Monu­
ments and  Archaeological Sites 
and Remains (Declaration of Na-

Importance) Bill

tional Importance) Act, 1951, as
passed by the Council of States,
 ̂be taken into consideration/'

Sir, this is a very Iwricf and more or 
less routine  Bill  which seeks to 
amend the list of ancient and histori­
cal  nnonuments  and  archaeological 
sites and reraiains.  Ag the House  is 
aware, article 246 of the Constitution 
give: to Parliament exclusive  power 
to make la;ws with respect to any of 
tne matteffs enumerated in List I  in 
the Seventh Schedule.  Item 67  of 
this  Union  List 1 of  the  Seventh 
Schedule deîs with this subject which 
is  under  discussion  here and  for 
which 1 have moved this Bill.  Ac­
cording to this, the Government must 
obtain the prior  sanction of  Parlia­
ment to declare any monument  or 
historical remaing and sites as objects 
of  national  importance  and  each 
historical monument or site which is 
to come under Government protection 
and care must receive the sanction of 
this Parliament.  That is why  this 
Bill is before the House.

This  amendment  Bill  wag  fir.4t 
nrroved in the Council of States  and 
since then Government  have  given 
consideration to some  more  monu­
ments and sites and amendments  to 
this effect are also before us.  I have 
already given notice of these amend­
ments and they will also be moved in 
due course.  In the very nature  of 
things, such a work of investigation 
and examination has become a con­
tinuous process.  It has been stated 
in  the  Statement  of Objects  and 
Reasons that further additions to the 
Schedule to the 1951 Act are to  be 
nifide due to the fact that some more 
monuments, sites and remains have to 
be declared as of national importance, 
and they always are under examina­
tion.  Therefore, I hope, Sir, that this 
brief Bill will not take much of our 
time and the amendments that  nave 
been tabled will be dealt with sum­
marily.  With  your  permission.  I 
will move the amendments also notice 
of which  has  been  given by  the 
Minister. .




